
APPLICATION No(s) 	335 of 1993. 

PPLIC.NTS• 	 •RESPONDENTS:Djrec%or,Smal]. Industries 

	

k.S.Shankararaman 	
Institute,Bangalo±e & Others 

TO. 

Dr.M.S.N.agaraja, 
Advocate,No.11, 
Second Floor, 
First Cross, 
Suj atba Complex, 
Gandhinagar, 
Bangalore-9. 

.2. 	The Director, 
Small Industries., Service Institute, 
Rajajinagar,Bahgalore-560 044. 

3. Sri.M.X 	xic,Vasudeva Rao,' 
Centr4 GOvt.$tng.Consel, 

H ugh Court Building, 
Bangalore-1. 

5ubjct— Forwardingäfcopiesofthe Order Dassedbv. 

Please find enclosed herewith a copy of the 

ORDER/TAY/INTERIfV1 ORDER, passed by this Tribunal in the 

	

above said application(s) o.n 	__ S 

3 Ac'm   BRANCHES. 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH: :BANGALORE 

DATED THISTUENTY THIRD DAY OF SEPTEmBER, 193 

Present: Hon'ble Shri tI.Ramakrishnan, 	Ilember (A) 

Hon'ble Shri A.N.Vujjanaradhya, 	Plember (J) 

PPLICATJON NO.335/93 

Shrj K S.Shankararaman agea 5 years 
S/c late SriK.R.Subramanya lyar, 
Stenographer Grade II, 

0/0 the Small Industries Service Institute, 
Ministry of Industries, 
G&iernment of India, 
Rajajinagar, 
Banlore-560 044. 	 ..Applicant 

(Dr. f1.S.Nagaraja —Advocate) 

Versus 

The Director, 

The Small Industries Service Institute, 
Bangalore-560 044. 

The Development Commissioner, 
Small Scale Industries,. 
Department of S.S.I. 
Agro and Rural Industries,. 
Ministry of' Industry, 
Government of India, 
New Delhi. 

Union of India 
represented by Secretary to Government, 
ministry of Industries, 
New Delhi. 	 •••. Respondents 

(Shri fl.Vasudeva Rac - Advocate) 

This application having come up for admission 

before this Tribunal today Hon'ble Shri V.Ramakrishnan, 

Member (A made the following. 

ORDER 

Heard Dr.M.S.Nagaraja for the applicant and 

P1.tfasudeva Rao for the respondents. It is seen that 



-2— 	 / 

CO 

the Development Commissioner, Small Scale Industries has 

taken up the matter regarding eligibility of the applicant 

for the higher pay scale with the administrative authorities 

vide Anriexure AS. Thereis also a representation dated 26th 
441 

December, 1991, whith is yet to be disposedoff, Ue direct the 

department to dispose off the representation at Annexure P.6 

ithin a period of three months from the date or receipt of 

a copy of this order. If the applicant is still aggrieved by 

ny order passed by the respondents, he is at liberty to' 

pproach this Tribunal. 

No costs. 	 -- 
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